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Shri S. C. Samanta: The hon.
Deputy Minister stated that before
delivery of foodgrains from godowns
to the stores there is inspection. But
we find substandard foodgrains in the
market. Has any inspecting autho-
rity been punished?

Shri C. Subramaniam: We supply
the wheat and if in the bag itself there
is deteriorating quality found, we
take back the bag and supply good
quality wheat or good quality rice
as the case may be. As regards deal-
ing with the possibility of any admix-
ture or adulteration after that, we
have now arranged for inspection of
every ration shop every day to find
out whether there is any adulteration
after that, and we are keeping a strict
watch. If there is adulteration, we
will take action.

Y %o Ao fgady : & gg swAan
=t g fF a1 W daaw @
FITARAT F1 &q@aT F1 §, ag e
feow &1 d T @D &, 39 diT &Y
50 wfgma et qaEr fasedr €
fag & Sataw o1 AE 1 "
g fEeq &1 de Jar foar s v
FT I W F 9§ §FaT § W
A &g gre faq awar g ?

Shri C. Subramaniam: The question
of seeds ig completely different from
this queStion. As far as seeds are
concerned, they are separately pro-
ecured and better quality grains are
taken for that purpose.

Shri D. C. Sharma: May I know if
the hon. Minister or any one of his
lieutenants or officials has ever visit-
ed these ration shops and seen for
himself the difference in the quality of
wheat and rice solq at the P’ Block
store and wheat and rice sold at other
stores in the capital? If he were to
see that, he will find that there is a
big difference between the quality of
wheat and rice which is sold here and
the quality of wheat and rice which
is sold in Darya Ganj or near Jama
Masjid.

Shri C. Subramaniam: I shall ask
my officer to make a visit.
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ot gen 9% wgEw : dar fE
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Shri C. Subramaniam: No, they are

not being pres-surised to accept rotten
wheat.

Dr. L. M. Singhvi: I should like to
know whether it is not a fact that
certain foodgrains including wheat,
rice and American milo which are
being sold are considered generally
inedible; in particular, whether it is
a fact that last year the Milo which
was being sold at Rs. 28 a maund is
being sold this year at Rs. 26 a maund,
though it is received free from the
United States Government.

Shri C. Subramaniam: Sorry, I
could not follow.

Mr. Speaker: He has gone out of the
question. Short Notice Question.

12 hrs,
SHORT NOTICE QUESTION
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Y 7o Ao fag :

FqT w@, QAW q4T gAAtE wel
g qATY T FO0FHG fE

(%) 71 ag @ § ¥ fergmma
e fafads & waifal ¥ et
g gRIa AT gL §

(=) afz g, A T FHTJ
IT FTWN &7 qJT M T FE 4qTH
fem 2 foad w1 wwaital S
wE g A O R,

() afe g, o FII ST AT
{1 g, AR

(9) @ T HIgEE F fag
FETTA T FATE F1 & 7

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagji-
van Ram): (a) Yes.

(b) Yes.

(¢) The hunger strike has been re-
sorted to against the alleged unilateral
action of the management in introduc-
ing a programme of intergration of
the firm’s three separate Units viz.
Toilet, Food and Soap.

(d) Neither of the parties has so far
approached the Labour Commissioner,
Delhi with the request for interven-
tion. However, on enquiries made by
him from the parties, it was reported
both by the Management and the
Union that the issue involved was con-
nected with the firm’s operations in
their units all over India and they
did not wish the Delhi Administra-
tion to intervene at this stage.

Y grw w2 w0 fergeA
e fafedes & sd=far gm0 @
AT HAT FY AT GCHTC FT F1E AA)-
Tew fr g &, afe g, A @ W v 7

TR A A E 7

AUGUST 16, 1966

Oral Answers 4722

oY TSl T : S @, SEW
oF FRIEw fear g o 3T @ My
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M T & FAZA & AT WHAT gl
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o qgarc fag :  fgrgeam Siaw
fafage It a7 a1 Fxafay st s
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qYHTT HIE UF qT FHHT JIATGIAT
f& g gw1x & 7 Feafaat & ey &
I § qZ TG AF A7 A%y 2 W I
FY T owt g 7

T WSt T A AN w6 A
Fg & fF ga am ¥ ool wagd
ML qifa®i & FIE § GF F9Y
ZOAT AT w4 1 Ggr X HET G
FE | FGA A AL AT W FFO
it 7t wfew srer g Y@ wE
zw ofdeafs & st oot & e
st g o i@ A Aw @d
93 &I A FgT aq L 97 A |
Shrimati Renu Chakravartty: It has
been the policy of the Government al-
though it has not lived up to it that
comtractual labour should give place to
departmental labour wherever possi-
ble. In this case, it is the opposite
that is being done; where there is de-
partmentalised labour, contractual
labour is being introduced. Hag it
been brought to the notice of the Gov-
ernment that this company had been
allowed a huge price inecrease, a fan-
tastic price increase on 1-6-1966, of
Rs. 700 per ton or 17 np. per kg
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over and above the huge profits reap-
ed always by the Hindustan Lever and
will this question of turning depart-
mental labour into contractural labour
or increasing of workload, will be
discusseq with the union of the com-
pany and the opinion of the union
taken by the management before any
such new methods are introduced?

Shri Jagjivan Ram: I am not
aware of the increase in the price.
But so far as the allegations of the
workers are concerned, it is said that
those in service are being retrenched
or laid off as a result of contractors
being appointed for certain works such
as transportation, loading and unload-
ing and other things, they met me;
and I told them that the difficulty
of the Central Government was
that this dispute lies in the State
sphere and at the most I can deal
with the disputes in Delhi if the
workers so desire. They have re-
quested me to examine what js possi-
ble for me to do in order to resolve
the dispute throughout the country; I
am getting that examined,

Shri Surendranath Dwivedy: What-
ever may be the scheme it is evident
that because of the introduction of
this integration some retrenchment is
going to take place. The LL.O. con-
ference, 1957 has decided against
human rationalisation. Are they
going to take any steps against Hindu-
stan lever for introducing that
scheme and violating the code of dis-
cipline?

Shri Jagjivan Ram: As I have said,
the management says that there was
a discussion with their all-India
Union; in Delhi they have only a
branch of the all-India unions, On
enquiry by the labour commissioner
the management informed him that in
May last there was a discussion bet-
ween the management and the union
about the proposed introduction of the
rationalisation scheme and the
management offered that as a result
of the rationalisation scheme no one
who was in a position in the estab-
lishment will be thrown out of em-
plovment and thev will discuss with
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the union if there is any dispute re.
garding thig matter, and the matter
wil} be referred to the labour depart-
ment of the Maharashtra Government,
and whatever its decision will be ap-
plicable to all the establishments of
that company. Unfortunately, the
union has not sought the assistance of
the labour department of the Maha-
rashtra Government as yet.

Shri U. M. Trivedi: Hindustan Lever
ig spread over the whole of India and
it has its factory not concentrated in
Maharashtra alone; their profits are
increasing in proportion to the dec-
rease in the number of labour. In
view of these conditions, is it not fair
and just on the part of the Govern-
ment of India to interfere at this stage
for thig is a foreign company, control-
led by foreigners with foreign capital
and the Government is directly in-
terested in the flow of money from
India to any foreign territory? Would
it not be fair in the interest of labour
and in the interest of the country to
take steps against decreasing the num-
ber of labour?

Shri Jagjivan Ram: My hon. friend
knows that this company has branches
in various parts of the country, I
presume that he is also aware that ac-
cording to the provisions of the Con-
stitution the Centres jurisdiction does
not spread or cover disputes in this
industry; they have to be dealt with
by the State Government concerned.
The Maharashtra Government is not
competent to deal with any dispute
of an all-India nature. According to
an agreement between the two parties,
it has been stated that if any dispute
arises it will be dealt with at . the
headquarters of the company and the
Maharashtra Government if referred
to will take a decision and that deci-
sion will be applicable according to
the agreement to all the establish-
ments in the country. I am not com-
petent to deal with it.

Shri S. B. Banerjee: The hon. Minis-
ter replied that the management had
assured that there was not going to be
setrenchment because of certain
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change in procedure. 1Is he aware
that the Lever brothers, this com-
pany, is not retrenching people but
they are declaring them surplus and
making them useless, by not running
their own cars but by using taxis, by
not using their people but by nsing
contractor’s labour, in this way they
are going to repeat the same thing as
was done by ESSO and CALTEX.
They do not retrench people but force
them to resign. I would like to know
whether the hon. Minister is aware
of that position and, if so, would he
call a tripartite meeting with the em-
ployees and a employers to discuss
this issue in the face of what happen-
ing in ESSO and other places in the
matter of retrenchment?

Shri Jagjivan Ram: I have said that
this is one of the allegations of the
workers in the memoradum which
they have presented to me and I have
told them that I will examine it to
see whether I have any authority to
interfere in the matter and after that
I will decide what course- of action
is possible,

=it fira e : T A Wl WS
J FqeTET, @ OFEED 6T oE fge
foeelt ¥ WY 2, WX foooit #71 areqw
Foor T A G A awg ¥ g
feegew si@es + ¥ fod g
3} R TN FW F1 AW A
TR #Y 2 W GE 99 F FA
sfR I TR N A wRE I T
y3w #§ 99 FY 4 &% & I Aw@ F TN
R ¥ W 1 & qarn A §
ag @ wefrdl # e & fo
ANTAFT FEAR FC R E T E
fft frelY FT9 Y qTER AT FTF
gad sl ¥ grafagt @y o § HqK
FER SR A IT FT TIORT T W E
gt I W ST qEA & T g,
qfomrees 9 @1 feT #T | §
afy gIFTT Y T T FV AFHFR §
Y §g TEAHE FY qCH ¥ AT T
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¥ ag fra e @1 game o1 A 7
x_E

it it TR AT 4 qgw
qAATAT FHT ARM A T AR F
2T & {5 g a1d Fog Y aH T Y
W 1 gt a% fooll #Y g2 F WAz
Hasig 1 9o 2, feeelt #Y sfawe §
f ag s@ A ¥ @® | Afew g S
e 337 ag faw feeet sy #Y
T & A< AR gh, 99 F aQre}
AR AEY &Y T FTA F Tg | TS
A W w g Fan
frm sy Sm A FE F s F 0w
g gfaaw FY fF ag wgTe @A
& qre ag7 fa S angiar fawde WK
gfqaT | g1 & 99 & agq "wgg
TEHE FAAT A FT TH FT I AR
¥ A A

Shri Priya Gupta: Let me ask a
clarification.

SR AGREA: § T F 7T WG
& wg 7@ 7q qfeq | g fear
IFT S 3T M@

Shri Priya Gupta: It is a very vital
question. 1 want a clarification of the
Minister’s statement. The clarifica-
tion arises out of his answer. It is
a matter affecting the whole of India
and the entire trade union movement.
Kindly permit me to ask a clarification.

Mr. Speaker: Order, order. Shri
Joachim Alva, .

Shri Joachim Alva: Is the hon.
Minister really aware of the tremend-
ous difficulties the workers of Hindu-
stan Lever are undergoing and how
they are fighting against the gigantic
firm? Firstly, the last Finance Minis-
ter, out of his great fascination for it,
nominated the Chairman of this British
company as a Director of the Reserve
Bank of India; secondly, this com-
pany goes by the pname ‘Hindustan’
Lever, just to fool the public of India;
thirdly, this company is one of the

SRAVANA 25, 1888 (SAKA) Written Answers

largest trading firms in the world with
the resources for the soap industry to
a vast extent—

Mr. Speaker: What is the question?
He ig giving information.

Shri Joachim Alva: I want to know
what facilities the workers are gettimg

at the hands of such a giant, gigantie
monopolist concern.

Shri Jagjivan Ram; What have I to
say on this? What the last Finanee
Minister did, how he got him appoin-
ed to the Reserve Bank—how all these
facts are relevant to this questionm, I
do not know.

Shri S. M. Banerjee: It is relevant
because the Chairman of the com-
pany, Mr. P, L. Tandon, is moving
along with Shri Subramaniam,

Shri Jagjivan Ram: Whatever Shri
Banerjee may feel, he has not given
me the authority under the Constitu-
tion to deal with the all-India disputes
in this industry, and I am not going to
function beyond the authority that the
House and the Constitution give me.

Shri Tridib Kumar Chaudhuri: Has
it come to the notice of the hon. Minis-
ter that this firm, Hindustan Lever,
employs a disproportionately large
number of ity employees under “‘erms
of contract and one of the devices by
which the retrenchment takes place is
to terminate the contracts, and as a
matter of fact, the lower cadres of
clerical service and such other eom-
parable services are mostly under
contract, and will he kindly conduct
an enquiry into that aspect of the
matter?

Mr. Speaker: It is a suggestion for
action.
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*451, Shri R. Barua: Will the Minis-
ter of Food, Agriculture, Community





